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Centrsl Administrative Tribunal♦ Principal Sersch

•iv-.v.,^.Qriq.lnal ADPl-ication-.No-.-346- of . 1998

few Delhi,, this the .?.7th day of September ^ 2000

Hon'ble Mr.Kuldip SinghjMeisber 13}
Hon'ble Mr> S.A.T. Rizvi>MemberCA)

Si'u V. K. Ehardwa ji
S/o late Shri Laxmi Prakash
Draftsman (Division I)

^Directorate Survey (Air}^
West Block IV, R.>K,Puram
few Del hi-6 6

Resident of rhNo. lO) , Lane 5
Krishana Nagar,Safdarjung Enclave
New Delhi-i 1 0029 - s Applicsnt

(By Advocatei None)

Versus

1 , Union of India, through
;  The Secretary, s

::v Deptt, ;of Science and Technology,
Govtn of India,Technology'Bhawan,
New Delhi r

2 . The Surveyor General
•: Survey of India

Dehradun

3, Director Survey (Air)
Survey of India
West Block IV
R, K, Pu i" amNew De 1 h i

A, Director
Northern-Eastern Circle
Survey of India,
'Bhiliong (Meghalaya) , Respondertts

(B y Advoca te; Non e)

ORDER (ORAL)

g3L-.!HLoGlbIe Mr, Kuldip Sinah. Member gJ>

The applicant in this OA has prayed for the

following reliefs;-

"(i) That the Ad-hoc services of the
applicant may ple.ase be
regularised w,e,f, 5,4.82 with
all consequential benefitsi

(ii) That , the i m p u g n e d re v e r s i o n
order dated 7,3.95 reverting the
applicant from back date i.e. ,

;; 6,3,95 may please be quashed and

f  /w

■■ - ■ ■ ■ . . ■



V

.  . , set asid©i and

■ ■ That the applicant fnay please be
. given his seniority from back
date as Draftsman Division 'l and
the respondents may pleas© be
directed to place the applicant
at Serial No.8 of the impugnsd
seniority list."

2, The case of the applicant is that he w.2s

_ jnitially appointed , as Tope-Trainees Type 'B' (in short

■TTT(S) ) and on successful completion of all departmental

examination and coursesj he was promoted to the post of

Draftsman Grade II w.e.f. 2. 1.1 973. As there were a large

■  . .number -of vacancies of Draftsman Grade I in North Eastern

V  . .Circle because the persons who were regularly promoted had

..refused to join theroj the respondents vide their letter

. ,r dated 13.5,81, invited the names of volunteers who were

willing to be posted as Draftsman Grade I on ad-hoc basis

at Shillong. The applicant gave his willingness and

accordingly, he was relieved of his duties to join the new

assignment vide office order dated 3.4.82. He joined ^3t

Shillong on 5.A. 82. The applicant pleads that as per

f ospoiidents letter dated 10.3.86 "such ad—hoc promoteevs

had to remain ad-hoc till such time their promotion was

regularised by a duly constituted DPC and in order to

•>aFeguard the interests of those ad-hC'C promotees, no one

else was to be posted to these Stations provided their

records remained satisfactory."

3' By the impugned order dated 7.3.95, applicant
has been reverted to the post of Draftsman Grade II w.e.f.

6.3.95. The grievance of the applicant is that though
regular vacancies of Draftsman Grade I were available, yet



in th© DPCs h©id bstws&n 1 987 ̂ snd i99] his ncnTi© not

considered for the same. He has stated that he had joined

the post of Draftsman Grade -I at Shillong on ad-hoo basis

in view of the assurance that he would be absorbed against

the regular vacancy in due course. He has submitted that

since the regular post of Draftsman Grade I was existiuQ'

under .the control of respondents on the date of his ad--hoc

appointmentj so he is entitled to be regularly prorrjoted

w.e.f. 5.A.82.

V

V-

OA is contested by respondents. The main

plea of - the respondents is that this OA is barred by

I i jT! 1 ta t i o n a s applicant is oiaiming relief w.e.f. 1985

is seeking quashing of reversion order dated 7.3.95^

whereas this OA has been filed on 5.2.98. In their reply,

respondents have admitted that they had called for the

nd

postingof Draftsman Grades II who were volunteers^ for

to Shillong on promotion on ad-hoc basis. Respondents have

licit in pui suance of the iivstructions r'eceivedsubmitted

•uTi nnpr

'3 i I a p

i irom time to time regarding ad-hoc appointments

romotions, the Surveyor General of India had issued

specific orders on 20.S.94 that "in no case the total

period of ad--hoc appointment should exceed one year or till

i fc?gulc-i' j.nouniben c was availc-ble, whichever was earlie^r."

Continuance of ad-hoc promotion beyond on© year after

giving the break was also stated to be not

The applicant was, therefore, reverted to his

post of Draftsman Grade ll w.e.f 6.3.95. However, as per

the recommendations of the DPC, he was again promoted to

permissible,

s u b s t a n t i v e

the post of Draftsmarin Grade I on regular basis w.e.f



In reply to applicant's allegation that he was

not oonsidered tor

during 1987, 19S8,

regular promotion in the DPGs held

990 and 1991, the (- as po n ue n cs

suPmitted that though the DPCs were held but the applicant

being too junior in the feeder grade, was not eligible for

c i rs i de r a 11 o n fo r p r omo 11 o n i ri t h ose y ea r s,

v

'  As- none appeared for either side when the case

Wci'i? called out, we have proceeded to decide the rffatter on

.',.he basis- of pleadings available on records

V

The applicant in this case has challenged the

order dated 20.2.95 whereas- this OA has been filed on

■^.2.93, which means that there is a delay of about  -f-wn

that he had made certain

respondents which remained

settled law that repeated.

Vfec-/ i- !:shQ cv.?o lifonths in filing this OA. Though the

ci p p i. i oa n t h as allege d

representations to the

u n r e s p o n d e d, b u t it i s-

representations do not extend the period of limitation and

the applicant should have approached this Tribunal within

one year from the date of passing of the impugned order.

Tii«? efore, we are of the considered opinion that this Qa "i *

hit by limitation under the provision of Section 2i of
■A d m i n i s t r a t i v e Tribunal s A c t.

f egp! 'wfi- iiiO! its of chis oas&f the applicant

has claimed regular promotion w.e.f. 5.4.82 when he was
initially posted to Shillong as Draftsman Grade I on ad-hoc



v..

basis,, !- Ut this purpose> he has relied

\

upon

the circular of the respondents dated 13,5,3] whereby the

names of willirpg persons were invited who were interested

to be posted in the N.orth Eastern Circle on ad-hoc

,proii'iotion as Draftsn'tan Qi'ade I, ,, It was also mentioned in

:hsy were likely tothe said circular that )e abscsTbed

against regular -vacancies in due course (emphasised). In

the OAi the applicnat has emphasised this clause in para

4,2, However, we find that this clause does not mean that

the applicant could be regularised to the post of Draftsman

Grade T without fulfilling the eligibility conditions,-. The

respondents have closarly stated in their reply that though

the DPCs were held at regular intervals for promotion to

the post of Draftsman Grade I but the applicant being too

junioi j wa> jio'„ yligiblfci' lo be considered fcv promotion at

that point >f time. According to respondents, t he-

applicant was offered regular promotion w,e,f. "7 C'l

only when h i s t u r n ca me,

/din.esli./

In vie-w of the acove fdiscussion, this OA fails

both on the grounds of limitation as well as on merits. It

is, tj^nerefore, dismisse-d. No costs.

(  -S,A,T, Rizvi )
Member(A)

(  Kuldip Singh )
Member CJ)


